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I, the Chairman of the Committee on Priute Mcm~n' Bills and Resolutions. IuIving 
been authorilCd b)' the Committcc, present on their behalf this their ."ony.6nt Report. 

2. The Committee mC't 011 the 2nd Decmlbt-r. 1968. for-

I. Reror·sideration of allocation of time for discussion of the Resolution l'e({&rdilll 
status of Jammu and K.ashmir by Shri Atal Bihari Vajpayc:e. 

II. Allotment of time to the Resolutions sct down in the Ust of Busin~ for ."ric.by. 
the 6th December, 1968. 

Ill. Classifitation and allocation of time for discussion of Bills (vide Appendix). 

Re'('()I!siduntiora of allocation of time 10 a RrsolutiO? 

,. The Commillcc consi&lr-red the question of re-allocation of time (or dilCussion of the 
Resolution regarding .lalus of Jammu and Kashmir by Shri Alai Bihari Vajpaycc. 

The Committee ttrommendcd that the time (01' discuaion of the Resolution might be 
increased from 2 houn to 4 houn. 

Allotment 01 time 10 Resolutions 

4. The Members "'hose RMOlutions had been included in the List of Business (or lhe 
6th December. 1968 had been invited to present their views on the Resolutions before the 
Committee. Sarvashri D. K Palodia lind Narendra K.umar Salve attended the litting. 

5. The Q'mmillcc re'cnmmemled the allocation of time as (olloWll:-
(I) Resolut ion regarding foreign trade 
(2) Resolution r~rding puhlk sector undertakings 

2 hours. 
2 hOlln. 

C:lnui/rcntl'1/I alld .fU()cat;()" of ',me tn Bills 

6. The MemtJeh wlKerucd had t>ecn invited to present before' the Committee Iheir 
views on their Bills. 1\ollC of lh~ auended the sitting. 

7. After cOlliidering all iUlJects of the Bills. the Committee placed all the Bills in 
category 'B' and recommcnded allocation of time for each of theae Bill. as .hown ill 
column 5 of the AppendIX-

8. The C.orumiuee recommended lhat-
(i) the re·allcl(.·alion o( time to lhe resolution regarding status of Jammu and 

Kashmir b,· Shri Atal Bihari Vajpayee, u ,hown in paragraph 5 abov~. IH' 
agreed to by the Houae; 

(ii) the allrKOoIliUII of time 10 resoll!tions. u shown in paragraph 5 above, be OIgreed 
to by Ihe Houae; and 

(iii) the c1auification and allocation of time to Bill. by tbe Comalillee u Ihown in 
the Appendix be agreed to by the Houae. 

NEW D£uu; 
Decembn 2. 1968. 

It. It. &HADILKAIt, 
CluJ;",.",. • 

C"".",ilke on Privak Membnl' Bi'll 
aruI RuoIutiDfll. 



S. NJme of the Bill and the Me-nber BitJ ~o. 
No. inUloA;ge 

2 3 

J. The Repreaentation of tbe People 85 of 1968 
(Amendment) Bill. rC)68 (Amettd-
",..", Df '«li(MJ U3 _ 169 IIIfd in-
sertUm of section 12SA, by Sl\ri 
Atal Dihari Vajpa)'cc. 

2. The Comtitution (Amendment) Bill. 90 of 1968 
1<)68 (AmmcbMnt of arrides IS. 16, 
ttc. hy Shri Uhogendra Jha. 

3. 'J he Indian Penal ('...ode (Amendment) ~ 0 1968 
Bill. 1968 (OmiuiOft 11/ leaim 18) 
hy Shri Madhu Limaye. 

4. The Con!lt'tution (Amendment, Bill. 92 ofl~68 
11)68 (Ammimml of articles I and 3) 
by Shri Madhu Lima), .. 

S. The Reprc:sentat ion of the People 87 of 1968 
(Amendment) Bill, tC)68 (/...,.tiDl1 D/ 
nerv Jtelio" r68A) hv Shri M 1dl\u 
Llmnyc. . 

6. The Rqtulation ofthe Flow of Foreign 93 of '968 
Monies Hill, 1968 hy Shri Madhu 
Limll\c. 

7. The I )divc:n' of 8ook.~ and }l.;CW!- 102 of JS'6~ 
''''J'Crs (Puhlic: Lihrarics) (Amend-
ment) llill. 1968 (Ammdrnnll oj ,e .. -,wm 2. '3. 4. {'I" by Shri A. T. 
Sarmu 

H. The Regulation ot ExpcnJitulc ~lqd 1050\1<}68 
Eradklltion of Curruption l'ill. 1()68 
by Shri Humayun Kahir. ._-_ .. _._-----_. __ .. _----

f 

Cat·-gory Time allotted 
allotted by the 

Committee 
.. S 

B II hours 

B II hour, 

B It hour 

8 2 hour 

B 2 hour, 

B II hou s 

n II hours 

B 2 hour'. 




